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\. NEvV DELHI •

OA No. 610 of 1994 ©ith

0A3 Nos, 611.612,613,614 and 615 of 1994.

New Delhi, this the 11th day of January, 1995,

Hon'ble Mr Justice S.K.Dhaon, Vice Oisirtnan
Hon'ble Mr B.N.Dhoundiyal, Menber(A)

I

OA No. 610 of 1994

•.Son Pal, Loco Cleaner. Northern Railway.
Loqo 3h^, Moradabad. •••• Applicant,

.OA No. 611 of 1994

Vishwanath Singh, Loco Cleaner
Northern Railway, Loco Shed,
Moradabad, .... Applicant»

Q/V No. 612 of 1994 ^
Lalit Mohan, Loci Cleaner, Northern Railway.
Locl 3ied, Moradabad. ... Applicant.

(Q^o„6l3 of 19^„i

Radhey Hiyam.
Loc3> Cleaner, Norther n Rail-way. Locl^
Shed , Mot adabad. ...... Appli cant.

No. 614 of 1994

Uurban Ali, Loco Cleaner
Northern Railway. Loci 3ied,
Moradabad, ... Applicant
OA No. 615 of 1994 _

Kishori Singh, Loco Cleaner,
Northern Railway. Loci Shed,

... Moradabad. ... Applicant.
\

( Applicants through Mr G.D, Bhardari, Advocate),
9

VS.

1. Union of India, throu^
General Manager,
Northern Railway.
Bared a House,
New Delhi,

2. Division Railway Manager,
Northern Railway, \
Mordabad. .... R-espondcnts,

( Respondents through Mr K.K.Patel, in all the CAsl.

QrderCOrail)
r.

Justice S.KJIhaon. Vice Chairman.

The controversy raised in these O AS is
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ilar. They have been heatrd together and,
therefore, they ar^being disposed of by a
cmision judgnent with the consent of the learned,
counsel for the parties,

2^ The applicants were i ni tiaily recruited

as Substitute Loco Cleaners, At the time of

their appointment, they had given out certain

.statements about themselves and on the basis

of those statements they were recruited. Each

one of then is perfcrming the job of Loco Cleaner,',

It appears that the respondents commenced an

ex-Parte scrutiny of the material and the

information given by the applicants at the time

of their initial recruitment. They completed

the scrutiny of the records of seme other LocO

Cleaners but not of the applicants, A provisional

9o 3,1994^ panel dated^as'1 ssued, including the name of
those Loco Cleaners, whose records had been

scrutinised and who had been given the certificate

that there was no defect in their initial appointment.

In other words, the process of investigation is being

conducted piece^^v^^o Having not found their names
in the provisional panel dated 9,3»i994, the

applicant apprehended that their services had

been terminated. They, therefore, approached

this Tribunal by means of these OAS and prayed

therein that the order terminating their services :

may be quashed,

3, A counter-affidavit has been filed

on behalf of the respondents. Therein, the

material averments are these. The services of

the applicants have not been termrinated and they

continue to be in service. T he scrutiny cf the
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records of the applicants is still going on and

no order deterimental to their interest has bo en

Passed so far. Shri Patel, learned counsel for

the respondents states that in case the result of
is

the Scrutiny ^unfavourable to all or any one of

the applicants, they shall be subjected to a regular,

disciplinary proceedings in accordance 'fjith law and

neither their services would be terminated straightway

nor any other penalty, major or minor, would be

awarded to them without holding a prbper enquiry

arri without giving a proper opportunity of hearing.

4, There appears to be force in the plea

raised by the respondents in their counter®affidavit

that these iCAs are pre-mature, We dispose of these ,

O. A? mth the directions that the undertaking given by

Shri K.K.Patel, learned counsel for the

res pendents,shall be strictly adhered to before

taking any action against the applicants,

5. With these observations, the A As are

disposed of but without any order as to costs,

W) ^ .
^ ( B, N.Ohou/idiYal ) ( S.K^haon )

/sds/ Member(A; Vice Chairman.


